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31-1-9 	 Heard Shri D.P.Dhalsamant for the 

apolicant and Shri U.3.Mohapatra for the 

Respofleents. 

It woul appear in thl case that 

the applicaflt'S conidature for the oot of 

Panciva,i..3.D., is flJt O:ificj considered 

on the ground tjiat he has urchased some land-WA  

in his name from a co-sharer of 	a 

joint property, even Lhsugh he ha perfonned 

well at the cualifying examinatin, and. otherwise fulfils 

all 	conditJont including that of the property. 

There appears Lo be sme doubt in .oe minds 

of LPTIC applicanL 	L whc.tEr 	not this 

constitutes a oar and whether his candidature 

should, therefore, be entcrtiincd. Cn being asked 

to clarify the position, it was stated by 

Shri. U.3.Mohapatra that the purchase of property 

from a. co-shErer by itself does not c.nstltuLc 

a oar. The esponcEnts shall, theretore, c.nsincr 

the canihaLufc of the a0pliCaFt lso, alnq with 

otrier eliciole cauioates, ano select a suitciole 

candidaLe from amongst them. The 3.A. is disposed 

of. 

('i11IoTRTIVL) 


